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Title Suit (M) Case No. 57 of 2020 

Rajak Ahmed   ..…….   Petitioner No.1  

                     And  

Afrin Begum    ……….  Petitioner No.2 

10.03.2021 

O     R     D     E     R 

 Both sides are present. I have already heard both sides in person.  

This application is filed u/s. 28 of the Special Marriage Act, 1954 by 

the petitioners namely; Rajak Ahmed and Afrin Begum, praying for 

dissolution of their marriage on mutual consent.   

On 26/02/2021, both the petitioners were present, after the expiry of 

cooling off period. They have jointly filed a petition, stating that they could 

not reconcile their differences, in spite of the best efforts by all concerned. 

Therefore, they prayed that their marriage must be dissolved immediately.    

 I have made an inquiry and found that both of them are not willing 

to live together as husband and wife.   

 The marriage between the petitioners was solemnized on 

01/10/2018, in presence of families of both the petitioners and other 

relatives and friends. After the marriage, both the petitioners started to live 

as husband and wife in a rented premises in Lohari Kachari Gaon, Tinsukia. 

It is stated that soon after the marriage, their relationship started to 

deteriorate, due to differences in temperament, habits, tastes etc. Frequent 

quarrels took place between them. Efforts and attempts were made by 

mutual friends and acquaintances to effect reconciliation and for a 

resumption of the marital relationship, but it has not been possible, owing to 

the vital differences in temperament and total incompatibility. Finally, in 

order to avoid further deterioration, out of their free will and accord, they 

decided to live separately from each other on and from 23rd day of June, 

2019.  
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 That in circumstances, both the petitioners mutually agreed and 

decided for dissolution of their marriage by a decree of divorce. The mutual 

consent has not been enforced and this petition is not presented in state of 

collusion. It is stated that the both the petitioners are financially 

independent and since the means of income of the second petitioner (wife) 

is sufficient to make her both ends meet, she has agreed that she shall not 

claim any money from the first petitioner by way of maintenance, alimony 

and by any other means. The second petitioner declares that she does not 

have any claim to any goods, articles, etc., which are in possession of the 

first petitioner and that the second petitioner shall never claim any right 

over any property, movable or immovable, from the first petitioner, the right, 

if any, to which is hereby waived by the second petitioner. The petitioners 

stated that in the circumstances aforesaid, it is therefore, desirable and 

necessary that the marriage should be dissolved in the mutual interest of 

the parties, since there being no chance of reconciliation. Accordingly, on 

27/08/2020, both sides jointly filed a prayer for divorce on mutual consent.  

Due to nature of dispute between the parties, no issue is necessary to frame 

for adjudication of subject matter of the suit.  

 On perusal of the record and on hearing of both sides in person, I 

find that the marriage between the petitioners has irretrievably broken down 

without any possibilities of reconciliation. I also, find that both sides are 

living lives of agonies. In order to alleviate their agonies, their marriage 

must be dissolved immediately. Accordingly, the marriage between the 

petitioners Rajak Ahmed and Afrin Begum stands dissolved on mutual 

consent.  Parties to bear their own costs.  

 Prepare a decree accordingly. The case is accordingly disposed of.  

 

 

      District Judge  
                             Tinsukia 

   


